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. i 7 OPEN CCURT
B CENTRAL ADMINISTRATIVE TRIEUNAL
Pl ALLAHABAD BENCH, ALIAHABAD.

Allahabad, this the 19th day of Maxch, 2004.

GJORUM : HON. MR, JUSTICE S.R. SINGH, V.C.
HON. MR, D. B. T-THARI, A.M.

U.A. No. 1363 of 1998

L. Arun Kumar Singh, a/a 18 years $/0 Shiv Bhoosan B/0
cnari, Kanpur Dehat.

%‘«\'\' 2. Smt, Arun Kumari, a/a 30 years W/0 Sri %’akesh Singh R/O
: Nonari, Kanpur Dehat.
3. Smt. Smita Bhadauria, &/a 20 years W/0 Sri A.K. Singh
H/O Neonari, Kanpur Dehet.
esesssApplicants.
Counsel for applicants ¢! Sri R. Vemma.
Versus
l. Union of India through the Secretary to the Ministry of
Communication (Post) at lek Bhawan, New Delhi.
2. The Pc_»st Master General, Kanpur Region, Kanpur.
3. The Superintendent, Post Offices, Kanpur (M) Division,
KanpuXleeeas o e « 4+« Bespondents.
Counsel for respendents : Ki. S. Srivastava.

AND
\A. No. 944 of 1998

l. Arun Kumar Singh, a/a 18 years S/O Shiv Bhcosan R/ O
Nonari, Kanpur Dehat.

2. Smt. Arun Kumari, a/a 30 years W/0 Sri Rakesh Singh R/O
Nonari, Kanpur Dehat.

3. Smt. Smita Bhadauria, a/a 20 years w/0 Sri A.K. Singh
R/O Nonari, Kanpur Dehat..... «sesopplicants.

Counsel for applicants : Sri R. Vexnma.

Versus

l. Union of India through the Secretary to the Ministry of
Comnunication (Post) at ak Bhawan, New Delhi. :

2. The Post Master General, Kanptirg‘Begion. Kanpul.

3. The Superintendent, Post Offiée;,‘ Kanpur (M) Division,

4. Lanpur.
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4, The Officer-in-Charge, Employment Exchange,

Kanpureeesscsoce we s+ . Respondents

Counsel for the respondents : Km.S. Srivastava &
Shri K.P. Singh

ORDER (ORAL)

HON'BLE MR. JUSTICE S.R. SINGH, VICE-GHA IBNMAN

Heard Sri R. Vemma, learned counsél for applicant,
Kn. S. Srivastava, learned counsel for respondents and

perused the pleadings.,

2. Post of E.DeB.P.il., Nonari, Kanpur Dehat fell |
vacant due to promotion of the pemanent incumbent 1o thegv/
higher post-Postman/ Vilkge Postman. The vacancy was notlfie
to the Employment Exchange with a request to sponsor the
namngf eligible candidates in requisite numbers. The
Employment Exchange sponsored six names, who were later on
called upon by the department to furnish their details.
Only three out of six candidates moved applications for
durnialed
appointment fﬂthhe requisite infomation. The name of
the applicants were not sponsored. They, however, directly
applied for being considered and instituted O.A. N0.944/98
in which the Tribunal by its order dated 7.9.98 directed
the respondents to considexr the applicants on the basis of
t%pgications nade by then provided that the applications
haveLbeen received byzhea in time but restrained them to
declare the result till further orders of the Tribumel. It
appears that on enquiry it was found that the applications
of two out of three candidates, whose names had been sponso—
red andE;jg?:;blied for appointment, were found to be
bogus and,accordintly/the competent authority by its order
dated 10.9.98 (Annexure CA-1) directed that applications
for appointment be invited directlye. This direction was
quite in consonance with -the modif;ed instructions issued

pursusnt to D,G. Post No. 19-4/97—ED & Trg. dated 19th Aug.
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1998 which provides that *in ¢ ase the notification and
public advertisement s¢ issued fail to elicit any response
within the stipulated date or if the effectlive number of
candidates responding is less than 3, the vacancies will
be re-notified to the Employment Exchange and advertised
calling for nominations etc. within 15 days.® On the
vacancy being advertised certain applications were received
and the department considered the candidature of zuch
applicaﬂ% together with the applicants %erein. Tabula=-

Aoen

tion chart has been enclosed as CA-4 but the result had =
not been declared due to the interim ordexr. Learned counsel
for applicant, however, submitted that the respondents were
duty bound to make the selection on the basis of names

sponsored by the Employment Exchange on earlier occasions
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and the applicants who were directed to be considered by

Mmﬁér:\ L
the Tribunal. The awezmient made by the counsel for the
Hus vessonh

applicant cannot be contenaunced aaA§tated above. The
applications of two out of three candidates sponsored by
the Employment Exchange were found té be bogus and by order
dated 10.9.98 applications were invited directly vide order
of the Tribunal passed on 7 9,98 and received in the office
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on 15.9.98., The applicant cannot raise any grievance.

3. Accordingly, the C.A. is disposed of with a
direction to the respondents to declare the result of
selection on the basis of Tabulation chart annexed as
Annexure CA-4 and appoint the candidate}f/ﬁho is found
suitable.

No order as to costis.




